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CALL OPTION NOTICE TO BOND HOLDERS OF "10,15%
Rajasthan Rajya Vidyut Prasaran Nigam Limited 2026 Tranche-i1" LISTED,
UNSECURED, NON-CONVERTIBLE, REDEEMAELE, TAXABLE BONDS
Motice is hereby given to the Bondholders of 2264 Mos, 10015% Rajasthan Rajya
Widyut Prasaran Nigam Limited 2026 Tranche-lIl Listad, Unsacured, Mon-converlible,
Redeemable, Taxable Bonds (NUDs) of Rajasthan Rajya Vidyul Prasaran Nigam
Lisnitesdd (“thea Company™, Bswead on Private Plasement Basis; that, the Company is
exarcising 'Call Option’ to fully redeam the NCD= purawant to the Disclosure Document
dafed 14h-March 2014 which slabas that “these Bands also carry @ Pul and Call aplion
at the end of 9th vear and would be fully redsemad al theend of 9 vears if edtier of the

putor call oplion is exercised”. The specific terms of the redemption aregiven beloars

(151N No. INES72F08071

g Descrplion 10,15% Rajasihan Bapya Vidyul Prasaran
Migarm Limiked 2026 Tranche-1Il Listed,
Ungecurad, Mon-convertible, Redeemable,
Taxable Bonds (RCDs)
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FaceValue (Ra. /Bond)] R, 10,00, 0000-
Coupon Rale 1061 5% s
Deenved Date of Allotmrent 28t March 2014
M. of Bonds issued 2264

fasue Price & Redemption Price At Par

Tenure 12 Yaars from the Deermed Date of Alletment

Drate of Matarity J00%G on 2B March 20024 (RBs, 300, 0000}
0% on 28 March 2025(Rs. 3,00 0000

40% on 28th March 2026 (Rs. 4,00, 000/-)

Put/Calt Gption for seeking early Al the end of 9th year from the Deemed Date

restermplion o Aiotment
Caall Crhplian Dala ZElMarch 2025
Reoord Datefor determining the Bensficlal | 11th March 2023

Chwrvers for the purpose of peyment of

principal amaund and final inberast (Stheduled Racord Dabe 12th March 2023

accrusd therson being hohday)
Listad oo MNEE
Cepoeitariss M50 and COSL

Rogisirar & Trangter Agent Link infirne kndia Pyl Lid,

The redemption amownt shall be pald o Bensficial Cwners of above NGDs as existing
ar the Record Dade By crediting the rademption amount to the Bank account appearing
in the demat account of respective bensficial owners.

Addrass'Bank Parliculars in ths demat accounl 2 appearing in the details provided by
Mational Securities Depositony Limited {"MSDL") ! Central Depositony Services {India)
Lienitesd ("COSL WRegistrar & Transfer Agent ("RETA") only will be considesed for
payment of Redemption Amount, parsuant to exercise of Call Option,

The Bords shall be laken as discharged an paymernd of the redemplion amount by the
campany to the Beneficial Owners as existing on record date. The Company's lighilify
Lo the Bosdiold ers bowards all their sghts incuding paymaant of slhierwisa shall cease
arvd stand extinguished from the due date of redemption in alf events.

Place - JAIPUR -
Date - 20-02-2023 (Vijay Mathur)
Ji. Director (Corporate Affairs) cum

REVPHN/TR-57459/2023
Raj Samwad /G221 4802 Company Secretary

“IM PO RTANT"

copy, it is not pOSS|bIe to verlfy its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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NOTICE OF L0$S OF SHARE CERTIFICATES

Mofice is hereby given thal the following share-cectificates have been reporledto
be iostmisplaced/stolan and the registerad shargholdars/claimants therefore have
requested the Company for issuance of duplicate share cerlificatas in ey of s
share certificates:

w.bharatgroup.coin

Falio | Mame of the Shareholder | Carlificate | No. of | Distinctive Moz,
Mo, | | No. | 8h F.EEE | Frigm - To }
31959 | RAMESHCHANDRA J SHAH 22076 100, | 3533941 - 3534040
Jeurily with
i H!TFM BABLULAL S_IH‘AH . _
14087 | MEEMABEMN MULTANMAL 17014 100 |3028141 - 302240

Any person(s) who has/have and claimis) in respect of the aforesaid share
certificates should fodge the claim inwriting with us al the akove mentioned
address within 15 days from the ;:-u’:-llcatl-::m of this notice. The Company will not
thereafler ba liable to entertain gny claim in respect of the said share cerlificates
and shall proceed toissue the duplicate share certificates purseanceto Eule &
of the Companies (Share Capital & Debentures) Rules, 2014

For BHARAT RASAYAN LIMITED
ad!-

{Mikita Chadha)

Company Secretary

Memb. No. FC510121

Hew Delhi,
Fobruary 22, 2023

NOTICE OF LOSS OF SHARES OF

HINDUSTAN UNILEVER LIMITED

(Formerly Hindustan Lever Limited)

Regd. Off. Hindustan Unilever Limited, Unilever House, B D Savant Marg,

Chakala, Andheri (East), Mumbai - 400 099

Notice is hereby given that the following share certificates have been
reported as lost/misplaced and the Company intends to issue duplicate
certificates in lieu thereof, in due course.
Any person who has a valid claim on the said shares should lodge such
claim with the Company at its Registered Office within 15 days hereof.

Name of the Holder| Folio No. | No. of| Certificate Distinctive Nos.
Shares|  No.

ADISHWAR PURI | HLL5052753) 2809 | 5527338 | 24003958839 - 240094164

Place Dethi Date:23.02.202

3 HDFC

WITH YOU, RIGHT THROWGH

Tel

charges etc till the date of payment and / or realisation.

HOUSING DEVELOPMENT FINANCE CORPORATION LTD.
Northern Regn. Office : The Capital Courd, Munirka, Quter Ring Road, Olof Palme Marge, New Delhi
011-41115111, CIN LYO100MH1977PLCO19916, Website: www. hdfc.com

POSSESSION NOTICE

Whereas the Authorised Officer/s of Housing Development Finance Corporation Limited, under Securitisation And Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following borrower(s)
/ Guarantor(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together with interest
thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of the said Notice/s, incidental expenses, costs,

— G7

Five Thousand Five
Thousand Five Hundred
and Thirty Eight Only)
due as on 31-AUG-2022

Act, in respect of time available to redeem the secured asset/s.

Place: NEW DELHI
Date: 22-02-2023

S. [ Name of Borrower (s) 7/ Outstanding Dues Date of Date of Description of Immovable Property (ies)
No. | Guarantor(s) / Legal Heir(s) and Demand | Possession |/ Secured Asset (s)
Legal Representative(s) Notice

1. | MR VARIDAHISH GUPTA Rs. 41,25,021/- (Rupees| 1/-MAR- | 21-FEB-Z20Z5 | Flat No. [-10/90Z, Floor-3, sunworld Arista,
Forty One Lakh Twenty 2020 (PHYSICAL) | Tower-10, Plot No.GH-1C, Sector-168,
Five Thousand and Nodia Expressway, Noida, Gautam Budh
Twenty One) due as on Nagar
31-JAN-2020

2. | NR SANJAY KUMAR & MRS RS.12,99,503/- (Rupees | Z22-SEP- 10-FEB- FLAT NO. 2, LIG, GROUND FLOOR,

MANISHA Twelve Lakh Fifty 2022 2023 SECTOR G-8, POCKET 3, BLOCK B6,
Five Thousand Three (PHYSICAL) [ DDA NARELA RESIDENTIAL SCHEME,
Hundred and Three NARELA, NEW DELHI ALONG WITH
Only) due as on UNDIVIDED PROPORTIONATE
31-AUG-2022 SHARE OF LAND UNDERNEATH AND
CONSTRUCTION THEREON PRESENT
AND FUTURE
3. |MRRAJIB PAUL Rs.9,44,863/- (Rupees | 30-JUNE- 16-FEB- | FLAT NO. 738, 2nd FLOOR, LIG, SECTOR!
Nine Lakh Forty 2022 2023 14, DDA DWARKA, NEW DELHI ALONG
Four Thousand Eight (SYMBOLIC) | WITH  UNDIVIDED PROPORTIONATE
Hundred Sixty Three SHARE OF LAND UNDERNEATH AND
Only) due as on 31- CONSTRUCTION THEREON PRESENT
MAY-2020 AND FUTURE
4. T MR MOHD ADIL KHAN & MRS. Rs.13,28,199/- (Rupees | 25-SEP- | 21-FEB-2025 | APARTMENT NO 704, 7th FLOOR, BLOCK
NAHIDA KHAN Thirteen Lakh Twenty 2021 (SYMBOLIC) | A2, PANCHSHEEL GREENS, PLOT GH-
Eight Thousand One 01A, SECTOR 16B, GREATER NOIDA,
Hundred and Ninety DISTRICT GAUTAM BUDH NAGAR,
Nine Only) due as on UTTAR PRADESH WITH UNDIVIDED
31-AUG-2021 PROPORTIONATE SHARE OF LAND
UNDERNEATH

5. T MR DIVYANESH ARAUNIYA & MRS |Rs. 27,92,614/- 17-MAR- | 21-FEB-2023 | Flat No.EL-307, Floor-3, Tower-EL, Ajnara

KRISHNA YADAV (Rupees Twenty Seven 2020 (SYMBOLIC) | Elements, Ajnara Daffodil, Plot No.GH-
Lakh Ninety Two 07/B, Sector-137, Noida, Gautam Budh
Thousand Six Hundred Nagar
and Fourteen Only) due
as on 31-JAN-2020

6. | MS JYOTI GAUTAM (WIFE & LEGAL | Rs. 46,02,084/- 30-SEP- | 21-FEB-2023 | FLAT NO. 2104, 21st FLOOR, BLOCK/
HEIR / LEGAL REPRESENTATIVE (Rupees Forty Six Lakh 2022 (SYMBOLIC) | TOWER NO. C, “TRIDENT EMBASSY”,
OF THE DECEASED BORROWER Two Thousand and PLOT NO. 05B, SITUATED AT SECTOR-1,
MR VARUN GAUTAM) & MS Eighty Four Only) due GREATER NOIDA, DISTRICT GAUTAM
BHUDEVI GAUTAM ( MOTHER as on 31-AUG-2022 BUDH NAGAR, UTTAR PRADESH ALONG
& LEGAL HEIR / LEGAL WITH UNDIVIDED PROPORTIONATE
REPRESENTATIVE OF THE SHARE OF LAND UNDERNEATH AND
DECEASED BORROWER MR CONSTRUCTION THEREON PRESENT
VARUN GAUTAM) AND FUTURE
And other known and
unknown Legal Heir(s), Legal
Representative(s), Successors and
Assigns of MR VARUN GAUTAM
Isince deceased]

7. | MR SHIVDEEP PUNJ & MR VISHAL | Rs. 61,17,224/- 30-JUNE- | 21-FEB-2023 | FLAT NO.C4-1001, 10TH FLOOR,
DEEP (Rupees Sixty One Lakh 2022 (SYMBOLIC) | BLOCK C4, PANCHSHEEL GREENS II,

Seventeen Thousand PLOTGHO1A, SECTOR 16, GREATER
Two Hundred and NOIDA, DIST GAUTAM BUDH NAGAR
Twenty Four Only) due WITH UNDIVIDED PROPORTIONATE
as on 31-MAY-22 SHARE OF LAND UNDERNEATH

8. | MS ANNAPURNA (IN YOUR Rs. 30,17,491/- 30-SEP- | 21-FEB-2023 | FLAT NO. 1705, 17TH FLOOR, BLOCK-E,
CAPACITY AS WIFE AND LEGAL (Rupees Thirty Lakh 2022 (SYMBOLIC) | “ARIHANT ARDEN", BUILT ON PLOT
HEIR OF THE DECEASED Seventeen Thousand NO. GH-07A, SITUATED AT SECTOR-01,
BORROWER MR RAJESH KUMAR | Four Hundred and GREATER NOIDA, DISTRICT GAUTAM
AND LEGAL GUARDIAN OF THE Ninety One Only) due BUDH NAGAR, UTTAR PRADESH ALONG
MINOR CHILD OF THE DECEASED | as on 31-AUG-2022 WITH UNDIVIDED PROPORTIONATE
BORROWER MR RAJESH KUMAR) SHARE OF LAND UNDERNEATH AND
unknown Legal Heir(s), Legal AND FUTURE
Representative(s), Successors and
Assigns of MR RAJESH KUMAR
[since deceased]

9. | MRS PARUMITA KARMAKAR Rs. 36,46,772/- (Rupees | 07-JULY- | 21-FEB-2023 | APARTMENT NO B-1763, 16TH FLOOR,
(CO-BORROWER & WIFE/LR OF Thirty Six Lakhs Forty 2020 (SYMBOLIC) | TOWER B, GALAXY NORTH AVENUE-II,
DECEASED BORROWER MR Six Thousand Seven PLOT NO GC- 03D/GH-03, GAUR CITY-
PLABAN KARMAKAR) & MRS Hundred and Seventy 2, SECTOR -16C, GREATER NOIDA,
SHIKHA KARMAKAR Two Only) due as on UTTAR PRADESH WITH UNDIVIDED
BORROWER MR PLABAN UNDERNEATH
KARMAKAR)

And other known and

unknown Legal Heir(s), Legal
Representative(s), Successors
and Assigns of MR KARMAKAR
PLABAN [since deceased]

10. | MR JAINENDRA KUMAR SINGH & | Rs.16,21,816/- (Rupees | 24-SEP- | 21-FEB-2023 | FLAT NO 904, TOWER K, 9TH FLOOR,

MRS RAKESH PALLAVI Sixteen Lakh Twenty 22 (SYmMBOLIC) [ AINARA  HOMES 121, PLOT GH-01,
One Thousand Eight SECTOR 121, NOIDA, UTTAR PRADESH
Hundred and Sixteen WITH UNDIVIDED PROPORTIONATE
Only) due as on OF LAND UNDERNEATH AND
31-AUG-2022 CONSTRUCTION THEREON PRESENT
AND FUTURE
11. | MR ANUP KUMAR SINHA & MRS Rs. 9,72,784/- (Rupees | 29-JUN- | 21-FEB-2023 | FLAT NO. 902, 9TH FLOOR, BLOCK
RASHMI SINHA Nine Lakh Seventy 2022 (SYMBOLIC) | D16, SUPERTECH ECOVILLAGE I,
Two Thousand Seven PLOT GH-06, SECTOR-16B, GREATER
Hundred and Eighty NOIDA, GAUTAM BUDH NAGAR,
Four Only) due as on UTTAR PRADESH WITH UNDIVIDED
31-MAY-2022 PROPORTIONATE SHARE OF AND
UNDERNEATH AND CONSTRUCTION
THEREON PRESENT AND FUTURE

12. | MR VINIT KUMAR GUPTA & MS Rs. 28,77,925/- 27-SEP- | 21-FEB-2023 | FLAT-1805, 18™ FLOOR, BLOCK F3, TYPE

VEENA KUMARI (Rupees Twenty 2022 (SYMBOLIC) | — 2BR(MIG-IIA), PANCHSHEEL PINNACLE

Eight Lakh Seventy (GREENS), PLOT GH-01A, SECTOR 16B,

Seven Thousand Nine GREATER NOIDA, UTTAR PRADESH

Hundred and Twenty AND CONSTRUCTION THERE UPON

Five Only) due as on PRESENT OR FUTURE ALONGWITH

31-AUG-2022 UNDIVIDED PROPORIONATE SHARE OF

LAND UNDERNEATH

' 13. | MR ASHOK KUMAR KUSHWAHA & | Rs. 22,85,538/- (Rupees| 26-SEP- | 21-FEB-2023 | FLAT-D-904, 9™ FLOOR, TOWER -
MRS GITA KUMARI Twenty Two Lakh Eighty 2022 (SYMBOLIC) | D, PHASE 1, FUSION HOMES, PLOT

GHOS5A, TECHZONE 1V, GREATER NOIDA
UTTAR PRADESH, AND CONSTRUCTION
THERE UPON PRESENT OR
FUTURE  ALONGWITH UNDIVIDED
PROPORIONATE SHARE OF LAND

UNDERNEATH

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrowers / Guarantor(s) / mentioned hereinabove have failed to repay the amounts due, notice is hereby given to the
borrowers / Guarantor(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public in general that the
Authorised Officer of HDFC have taken Physical possession of the immovable properties / secured assets described herein above as mentioned
in serial no. 1 & 2 & Symbolic possession of the immovable properties / secured assets described herein above as mentioned in serial no. 3 to
13 in exercise of powers conferred on him under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates mentioned above..

The borrower(s) / Guarantor(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are
hereby cautioned not to deal with the aforesaid Immovable Properties / Secured Assets and any dealings with the said Immovable Property (ies) /
Secured Asset(s) will be subject to the mortgage of Housing Development Finance Corporation Ltd.

Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the

Copies of the Panchnama drawn and inventory made are available with the undersigned, and the said Borrower(s) / Guarantor(s) / Legal Heir(s)
/ Legal Representative(s) is / are requested to collect the respective copy from the undersigned on any working day during normal office hours.

For Housing Development Finance Corporation Ltd.

Sd/-
Authorised Officer

Regd Office: Ramon House, H.T.Parekh Marg, 169, Backbay Reclamation, Churchgate Mumbai-400 020

kotak

REGISTERED OFFICE: 27 BKC, C 27, G-BLOCK, BANDRA KURLA COMPLEX, BANDRA(E) HUNBAI, MAHARASHTRA, PIN CODE-400 051
Lo 0t ip e BRANCH OFFICE: PLOTNOTHKOTAK MAHINDRA BANK SECTOR 125 NOIDA, 201313

'SALE NOTICE FOR SALE OF INMOVABLE PROPERTIES
E-AUCTI ION ANL
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2003
UNDER RULE 8(5) READ WITH PROVISO TO RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT]
RULE, 2002.
NOTICE IS HEREBY GIVEN TO THE PUBLIC IN GENERAL AND IN PARTICULAR TO THE BORROWER (S
AND GUARANTOR (S) THAT THE BELOW DESCRIBED IMMOVABLE PROPERTY MORTGAGED/CHARGEI
TO THE SECURED CREDITOR, THE POSSESSION OF WHICH HAS BEEN TAKEN BY THE AUTHORISEL]
OFFICER ON 18.01.2023, SUBSEQUENT TO THE ASSIGNMENT OF DEBT IN ITS FAVOUR BY
POONAWALLA HOUSING FINANCE LIMITEDTO KOTAK MAHINDRA BANK, WILL BE SOLD ON “AS I
WHERE IS”, “AS IS WHAT IS”, AND “WHATEVER THERE IS” BASIS ON 27.03.2023 BETWEEN 12:00 PM TQ
01:00 PM WITH UNLIMITED EXTENSION OF 5 MINUTES, FOR RECOVERY OF RS. 14,94,553/-(RUPEE
FOURTEEN LAKH NINETY FOUR THOUSAND FIVE HUNDRED FIFTY THREEONLY ) AS OF 16-02
2023ALONG WITH FUTURE INTEREST APPLICABLE FROM 17-02-2023 TILL REALIZATION, WITH COS
AND CHARGES UNDER THE LOAN ACCOUNT NO.HM/0034/H/17/100357 ,DUE TO KOTAK MAHINDR
BANK LTD., SECURED CREDITOR FROM MR. BETAL-SINGH-CHAUHAN&MRS. REKHA. THE RESERV
PRICE WILL BE RS. 8,50,000/- (RUPEES EIGHT LAKH FIFTY THOUSAND ONLY )AND THE EARNES
MONEY DEPOSIT WILL BE RS. 85,000/- (RUPEES EIGHTY FIVE THOUSAND ONLY) &LAST DATE O
SUBMISSION OF EMD WITHKYC IS 24.03.2023 UP TO 6:00 P.M. (IST.).
PROPERTY DESCRIPTION:- POSTAL ADDRESS:- KHATAKHATONI NO.-275, KHASRANO-180 MIN,MAU
CHHIDERWALA, PARGANAPARWADOON, TEHSIL RISHIKESH, DEHRADUN RISHIKESH PIN 249201
MORE PARTICULARLY DESCRIBED AS :-ALL THAT PIECE AND PARCEL OF MORTGAGE PROPERTY O
KHATA KHATONI NO. 275, (FASLI NO. 1416-1421) KHASRA NO. 180 MIN, MAUZA CHIDDERWAL
PARGANA PARWADOON, TEHSIL RISHIKESH, DEHRADUN-249201 ADMEASURING 83.64 SQ
MTS.BOUNDEDAS FOLLOWS: EAST: LAND OF LALAN SINGH , WEST:LAND OF RAMESH NEGI, NORTH
PASSAGE, SOUTH: LAND OF SHRIKUSHHAL SINGH
THE BORROWER'S ATTENTION IS INVITED TO THE PROVISIONS OF SUB SECTION 8 OF SECTION 13
OF THE SARFAESIACT, INRESPECT OF THE TIME AVAILABLE, TOREDEEM THE SECUREDASSET.
PUBLIC IN GENERAL AND BORROWERS IN PARTICULAR PLEASE TAKE NOTICE THAT IF IN CASH
AUCTION SCHEDULED HEREIN FAILS FORANY REASON WHATSOEVER THEN SECURED CREDITOR
MAY ENFORCE SECURITY INTEREST BY WAY OF SALE THROUGH PRIVATE TREATY.
IN CASE OF ANY CLARIFICATION/REQUIREMENT REGARDING SECURED ASSETS UNDER SALE
BIDDER MAY CONTACT MR. AKSHIT SOLANKI (+91 7302111608),MR. SOMESH SUNDRIYAL (+9]

9910563402), MR. SUMIT SINHA(+91 9810616493 ) &MR. RAJENDER DAHIYA (+91 8448264515).

FOR DETAILED TERMS AND CONDITIONS OF THE SALE, PLEASE REFER TO THE LIN
HTTPS://IWWW.KOTAK.COM/EN/BANK-AUCTIONS.HTML PROVIDED IN KOTAK MAHINDRA BANK'S
WEBSITETE-WWW.KOTAK:.COMAND/OR ONHTTPS://BANKAUCTIONS.IN/

PLACE: RISHIKESH, DATE:23.02.2023 AUTHORIZED OFFICER KOTAK MAHINDRA BANK LIMITEDI

" SHIVALIK SMALL FINANCE BANK LTD.

Registersd Office ; 501, Salcon Aurem; Jasota District Centre, Mew Dethi - 110025
CIM - IESH00DL2020PLCI6R02T
POSSESSION NOTICE (For immavable property) Rula 8(1)

Whereas

the undarsigned baing the Autharisad afficer of the Shivalik Small Finance Bank er. Shivalik
Mercastile Co-operative Bank Lid. under the Securitisation and Reconsinection of Financil
Assets and Enforcemand of Security Interest Act 2002, and in sxersiss of Powsrs confermed
unter section T3 read with rule & of the Secunly Interas! Enforcement) Rules 2002
izsued a Demand Mofice dated 07122022 for loan Alc Moo 1071941002071,
101346510031, calling ugen the 1. Mr. Bahadur 3/o Mr. Babu Ram Rlo Rajiv Colony
Salarpur Khadar, Noida, UF 204304 2, Mr.Babu Ram Slo Hoshiyar Singh Rio Rajiv
Colony Salarpur Khadar, Noida, UP 201304, 3. Mr. Shyam Lal Sio Ajmer Singh Rio
B202M, Kulsara Grealer Mosda, UP 200308 10 repay the amoend mentionad i the nolice
being Bs.21,00.000- (Rupees Twenty-One Lakhs Cnly) within 60 days from. the date of
recaiptof thesaid nolice, The Bomowss having fafled 1o repay the amound, nofice s hereby
given 1o the BorrowarCo-Borrower GuarantorMorigagor and the public i general that the
undersigned has isken symbolic. possession of the property described here in below in
exarcise of powers conferred on him/her under Section 13(4) of the said Actread with Rule 8
of the said nules an this 21st day of Feb of the year 2023. The Bormower/Co-Bortrower!
GuaranriorMorgagar in particular and the public'in generat is hereby cawtioned not to deal
with the progerty and any dealirgs wilh the propey will be subsect to the chame of the
Shivalik Small Finance Bank Lid. for an amount of Rs_21,00,000/- (Rupees Twenty-One
Lakhis Onlyl andinferest thereon,

The Borrowers attention is inwied o provisions of Sub-Seclion (8) of Sachon 13 of the Act iIn
regpact of time availeble,mmdeem the securad assats,

Fr s msrmm o rEra e ew e

Equitable Mortgage on the pr-:n;-arg.- Residential Plot Measuring 224 50 2q. yrds e, 167, I"III
2q mbrs, Sitvated at Khal Mo, 84481, Vill-Kulsera Pargana Dadr, Gautam Buddha Magar,
LR, regislered n the revenue records of Noida as Bahi No-1 Jild No. 158134, Paga
Mo 367380, Sedal Mo, 5214, Dated 17.02.3014. In the narme of Mr.Bahadur Singh Slo
Baburam,

immovable Asset’siProperty Bounded by,

East | Fiotol Sushi el Plot of Khushirain
PFeorih L.ommaon Road =oaih Flot Geagar
Date:- 21-02-2023 3di- Authonised Officer
Place:- Noida shivalk Small Finance Bank Lk
"1 Encore Asset Reconstruction Gompany
EEI'C Private Limited (Encore ARC)

Encore ARC Corporate Office Address: 5TH FLOOR, PLOT NO. 137,
SECTOR 44, GURLIGRAM - 122 (02, HARYANA

E-AUCTION SALE NOTICE
E-Auction Sale Notie for sale of immovable Assel under the Securibisation and
Reconstruction of Financial Assets and Enforcament of Security Interest Aci, 2002 read
with proviso o Ruse 8 (6) of the Security Interest (Enforcament) Rules, 2002
hofice 1= haredy given to the public in general and in pardicalar to-the Borrowen|s) and
Guarantor(s) thal the below described Immovable: properly mortgagedichanged o
Allahabad Bank to secure the outstanding dues in the loan account since assigned to the
Encore Asset Reconstruction Company Frivate Limited, acting m its capacity as the tustee
i EARC-BANK-012-Trust "Securad Creditor), which- is under possassion of the
Buthorized Officer of the Secwed Credior, will be sold on “AS IS WHERE 15", "AS IS
WHAT IS”, and "WHATEVER THERE 8" hass on 14.03.2023 for recovery of Rs.
13,2952 50 {(Rupees Thirtean Crores Twenty Nine Lakhs Fifty Twa Thousand Five
Hundred Two Only eniyh as on 300092021 together with future interest, charges and
costs thereon from 04,10.2021 atter adjusiment of amount already received (if any) fill date
of recovery, due 10 the Securad Craditor from National Trading Company (Borrower),
Mrs. Savita Sood through ifs legal heirs, Mr. Pradeep Sood (Guarantors).
The detzilsof Keserve Price and EamestBoney Depasit are rmentioned below,

Description of the Immovable Secured Asset Reserve | Earnest Money
Price Deposit (EMD)

Propety measuring 1 Kanal 13 Marfa (Approx@85 Sq, Rs. R

Yarde} out of rect Ne. 17 Killa No. D202, 241202 secr | 2 50.00,000-  25.00, 000/

Mo.24 situated in Maisa Ajraunda Tehgil & Dist Faridabad
withan the amea of -Sub  Registrar . Office - Faridabad
Perzentty property bearing No 181 Mathura Fosd Mear
Crown Plaza Fandabad in the name of Pradeep Sood
Bounded by: On the Morth by : Reamining Portion of
Land/Aswani Sood, OntheSouthby: Road 15FL Wide
Onihe Eastby - Rajdhani Tirmber, On the West by - Piod
of Sh, Jashir Singh & Smi. Gurcharan Kaur

In casa the e-auction date is deciansed public hobday then the date will be automatically
extended tovery nextworking day.

For detailed lerms & conditions phease seder 10 the link provided I thesacured credilor's
websile Le.. hitp:Siwww ancoreare. com/

For any clarficationinformation, interested parties may contact the Securad Craditor on
mobdle no. 3393021 94009903 32266 or amad at propertyforsale@encorearc.com

Date: 27.02.2023 Sdf- Authorized Officer
Place; Gurugrarm Encore Asset Reconstruction Company Put, Lid.

FORM A
PUBLIC ANNOUNCEMENT

IUnder Requiation & of 1he ir:s_:-?ﬂ.-n:_r and ﬂil‘lliL‘-l'f_E Boand of indis
(Ireohvency Aestiufion Process for Compporate Peezans) Hedjaletans, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
£LTE TELECOM INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

| ZTE Falecom india Privana Limitad

| 09122003

Registnar of Comganias, Defi, ulia, unde
| e Companies Act 1956

U2 HRe P TO0ES63S

1. | Mame of copomhe deboor
i3 D-'EII"' :_:f |':.'r.||Fu'.|'a-du,:r| |.r|-: CrpRfEls rd:}lu
3. [ ALy uneer which comporals debtor
| ncorpareted | regichered
4. | Gorporana Idendty Mo | Limead Lianiity
khaniification Mo, of coeponads dehior
5. | Acdiress of he regskensd ofice and
| principe citice { any) of corporale
__jgebior
£ | Irsoienoy comrmanceTant date N

| Regd Cifice: Cowrhe, 5% Floor, Brikfiog Mo 10,
Towwar - A DLF Cybar City, Phasal,

| Gurgaon HR 122002 IN_
20022523

respect of sorponak: dibior | (G of the order nacened on 21-02-2083)
7 | Ezlirened dale of chosr E--'_'I'll"Enh-Hﬂ::g,' 18082023
| resohution process _
g |Mame and egstaton number ol the | Name— Marash Kumiar Aggarsa

linsohancy professional acting as
Pl epsoidon profestionsl

G, | Ackcress and el of B radm
I resclution professonal, &s registered
|with tha Board

Reg Mo- IBESIFAD0 AP0 1 T B20E0- 202 111324

| Reg. Add - W-B0G, Ermsa Palm Deios, Goll Gourss
B, Moad, Sector 68, Near Badshahgur Thawk,
Giurgaon, Hanyans 125016
Emai - rereshapgersal37EEgmali com

[ 'F.:l.'ll'l'-b sponsdence Acd: MA-A06, Fr-nar Patlri Do
Goll Course B Aoad. Secor 88, Gurgaan,

i'n:IuﬁL"ﬁs e Lk
| corresmardesos with e aiarnim

nassluiion prolessional Hangarna 122018

o | Emall - cip steteecomiegmal.com
11, Last gafe for submisson of clams G‘?{Li-d;fs (14 days from the receipt of oroar
15 Ciasaes of credions, il A urder ?-.k‘:l .‘l.pp"u‘:ﬁl.‘ﬂ:l

| clauss oy of sub-sechon (B8 of section

121, asceriained by the interinn resoiton

| professomal |
11 Mames al Il'b:rhﬂ'r.-g,' Prefessionss et Apzplicabie

iderTlifesd i &1 a8 Aulhoised
HB;IM.-‘B of crediors in a8 G8ss

| {Three narmes o sach dlass)

E |:.-'|] quul;r-.'.'lrt s ard
I‘,.“_'-'l Deafails of aunbepized rderasayies
Lare aeadlabie al:

| (3 werwibhigown | wes sunmesoifonin |
L Ao OrmEg Ml Conm
| () et Appiicabis

Motica is mersby given that tha Mationa! Compaay Law Tribunal, Chamndigers Bench has
arderad the commencament of a conporate Insalvency resclution process of ZTE Telecom
Inciia Frivate Limited an @0-02-2023 {Copy of the order received on 24-02-2023),

The aridilees of Z2TE Telecorm India Privafe Lirmated are horaby caad upon o submit thair
clagms with prool an o bafore 05032023 10 the inlerim rolubon profissional at tha
address manlioned agaimsi entry Mo, 10

The tinarcial crediles stall subnil thelr claims wilhprool by electronss means anhy. Al athe
crelitons rayy Sebmit the caims with prood in peoson, by post, of by electranic means,

A finencial credetor belonging o & class, as hsted against entny Mo, 12, shall indscata its
choice of swhorized representative from among the three inzchency prodessionals listed
against antry Mo, 13t act as authoreed represantatve of the clazs [MA] in Form G4

Subrmission of faise or misteading proots of clam Shal aliradt penalies,
ELT'."

Marash Kumar Sgganwal
Fieg. Mo-  IBEBLIPA-GO AP-P-021 16/ 3020-2021/ 13274

Crate: 23-5@-2023
Prace; Grargaon

DEBTS RECOVERY TRIBUNAL, DEHRADUN

Governmant of India, Ministry of Finance,
(Pepartment of Financial Services)
4 ZND FLOOR, PARAS TOWER, MAZRA, SAHARANPUR ROAD,
DEHRADUN, UK-248171
PUBLICATION NOTICE
IiN O.A. No. 18T OF 2021
SUMMONS UNDER SUB-SECTION (4) OF SECTION 18 OF THE RECOVERY OF
DEBTS AND BANKRUPTCY ACT, 1993, READ WITH SUB- RULE {2A) OF RULE &5
OF THE DEBT RECOVERY TRIEUNAL (PROCEDURE) RULES, 1993 AS
AMENDED FROM TIME TO TIME}

Dy. No. 108/2023 Dated: 04.02.2023
Kotak Mahindra Bank Ltd. V/s Balvindra 5ingh & Ors.

To,

1. Shri Balavindra Singh Sfo Shri Sarajeet Singh Rio H. No. 70 Village Manuapatti,
Tehsil Baheri, District Bareilly, Uttar Pradesh-{ 243203)

2. Bhri Virendra Singh 5o Shri Sarajeet Singh R'o H. No. 70 Village Manuapatl,
Tehsil Bahen & District Bareilly, Littar Pradesh (243203)

3. Shri Dharmandra Singh Sfo Shri Sarajest Singh Rio H No. 70 Village
Manuapatti, Tehsd Baher & District Bareilly, Uttar Pradash [243203)
4, Shri Sobaran Singh Sfo Shri Veer Singh Ria H. No. 70 Village Manuapatt, Tehsil
Baher & District Bareilly, Utiar Pradesh (243203).

VWWherzas the above named Applicant Bank has instiuted OA No. 187 of 2021 agains!
you for recovery of debts of Rs, 28,30,868/- in which Hon'ble Trbunal was pieased fo
izale SummonsMaotice Uis 99(4) of the Recovery of Debtz and Banknustcy Act, 19395 and
was listed befors the Hon'ble Presiding Offceron 03.02.2023.

Whereas, it hag besn shown bothe satisfaction of the Tribunal that it is not pessible o
sérve you in ordinary way. Therefore, this nolice is given by way of This publication
directing vou io appesr in-person or through your duly authonzed agent or legal
practitioner before the Tribunal on 24.03.2023. Further, you are requaired 1o show cause as
toowhy the reliefls) praved for in O should-not be granted and toile reply, if 2ny, inyour
dafence in a paper book form in sets and produce all the documiants and affidavits under
which your defence or claim for sel off, counter claim, in this Tribinal personaily or through
your duly authorized agent or legal practitioner within 30 days from the date of the
pubtlication ofthis notice,

Take notice. that in case of default of your appearanca on the specified day and time
befare the Tribunal, the case shall be heard and decided in your absence,

Givan undar by hand and seal of this Tribunal o this the 0dth Day of February, 2023

By order of Tribunal
Registrar

Debts Recovery Tribunal
Dehradun

ADHTFS B

S CARITAL PROTECTING INVESTING FINANCING ADVISING
Aditya Birla Housing Finance Limited
Registered Office: Indian Rayon Compound, Veraval, Gugarat 362266

Branch Office; Aditya Birla Housing Finance Limited, 0-17, Bazemant, Sector 3,
Moida, UP 201301

Sale Notice
[Rule 9{1) of Security Interest (Enforcement) Rules 2002]

SALE BY PRIVATE TREATY OF IMMOVABLE ASSET CHARGED TO ADITYA BIRLA
HOUSING FINANCE LIMITED UNDER THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
[(“SARFAESIACT")

The undarsigned baing the Authorized Officar of Adtya Birla Housing Fnance Limibed
[herematter referred fo.as "ABHFL") has taken e possession of fhe immovable propsry
being "All That Part And Parcel Of The Property Consisting Flat. Ko 4, Property Mo, -9/,
Left Hand Back Side Upper Ground Floor Without Roof Rights, DIf Ankur Vihar,
Sadullabad, Pargana Loni Tehsil & Distt. Ghaziabad, Bharat Nagar 5.0 Ghaziabad,
Square Mater, Which ks Bounded Az Belows:- East:-Other Land, West:-5 Meter Wide Road,
Korth: Plot No. C-3/5 South: Plot No.C-3{7. (hereinafter referred to as "Secured Asset”)
umder Seclion 1314 ofthe Securitization & Reconstruciion of Financial Assets and Enforcemend
of Security Interest fct, 2002 (hareirafier refered toas "SARFAES] Act 20027 which siood
securad in favor of ABHFL towards financial facility, its cutstanding duss of INR 11,42 363/
{Rupees Eleven Lakh Forty Two Thousand Nine Hundred Sixty Three Only) and further
mierest and ofher expenses incurred thereon ] the date of reaBzation to ihe BomowersiCo-
Borrowzrs Vinay Chandra Jha & Nibha Jha (hereinafter referred 1o as “Borrowers/Co-
Borrowers”).

That e failure of B public auctonsie-auctions of Secuned assat e undersigned 1 enforcng
its sacurity nberast agains! tha said Sacured Assel by way of sala firogh private irasty undar
the provisions of SARFAES! Acs, 2002 and nees framed thersunder, The Authonzed Officer has
received an expression of inferest from.a prospective purchaser towards purchase of the
abovarienticoad Securad Assel. Mow, e Autharized Officar hensty gaving The Molice tosall the
atoresaid Secured Assel by Privade Trealy in terms of Rule 8 and 9 of the Sacurily Inlersst
{Enfarcemens) Rules 2002 The Sake will be effected on "AS 1S WHERE 1S BASIS”, "AS |5
WHAT IS BASIS" and “WHATEVER THERE!S BASIS" onor afler 16-03-2023, for racovery of
INR 11,42 3631 (Rupees Eleven Lakh Forly Two Thousand Nine Hundred Sixty Three
Oy} diee to ABHFL from the Bomowess/Co-Bamowers: The reserve price of the Sacured Assed
i fned a1 INR 5,135,000/~ (Rupees Five Lacs Fiftean Thousand only).

The BommowersCo-Bormowers ane heretry informed that all Bue requisitions under the provizions
of SARFAESI Act, 2002 and the Security Infares) (Enfercament) Rides, 2002 hawa been
complied with, and ABHFL is nowunder the procass of enforcing its security inferes! iy effecting
saie of the Secured Assedas mentioned berein by way of private treaty as prescried under the
peovishons of Bule B | Skof Secumty Interest (Enforcanmant] Rules, 2002,

Furiher 1he BomowersCo-Barmowens atténtion’is inviied to provisions of sub-section (8] o
seciion 13 of SARFAES] Act, 2002 in respect of time gwailable. ko redeem the said Secumed
Assel

Diate: 23-02-2023
Place: Mew Delhi

Authorized Officer
Aditya Birla Housing Finance Limited

|#& - HERO HOUSING FINANCE LIMITED

Registerad Office; 09, Community Centre, Basant Lok, Vasant Vihar New Delhi-110087.
Branch Office: 27, Community Centre, Basan? Lok, Vasant Vihar, New Dalh-110057

PUBLIC MOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UMDER RIUILE B{&) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
MOTICE FOR SALE OF MMMOVABLE FROPERTY MORTGAGED WITH HERD HOUSING
FINANCE LIMITED (SECURED CREDITOR} UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002,
Rotice & hereby given b Be publc in general nd in particuiar ko the barower|s) and guaramions) or
theirlegal hairs representatives thai the below described mmovabls properdies mongage dicharged
b the Secured Craditorn, e possession of which has been faken by the Awhorzed Officer of Berp
Huougirg Finance Linviled {seced creditor], will be soid on 28-Mar-2023 [E-Auction Date) on“AS
I8 WHERE 5", "AS IS WHAT 15" and “WHATEVER THERE 18" tasls for recavery of outstanding
dues from below mentiened Borrowers, Co- Boerowers-or Guarantors. The Reséeve Price and the
Earmast Money Depositis menfored below. The sealed envelope contakning Demand Oraft of EMD
for participating in Pubdc Aucikon shall be submited to fe Anharsed OfFicer of Hero Housing
Finance Lid, O or before 26-Mar-2023 1ill 5 PM al Branch Office; Building o227, Community

Gentre, Basan! Lok Vasant Wihar, Mew Dethi- 1100a7.

Loan | Mame of Bormower(s) Co- Date of Type of Possession | Resarve Price
Account | Borrower{s) Guarantor(s) | Demand Notics | (Under Constructivel|  Eamest
Mo. |Legal Heirls) Legal Rep. |Amountasondate|  Physical) Money
HHFDEL | SULTAN AHMED, FARHA 202 Physical Rs.
HOLMS00 | NAAT Rs. 15,27 877 21 0 l]IH]n
oe0zIEY | as on 2102023 Fls_i 1{I I]-I]I]4'

Degcription Of Property: All the piece ang pascal of The Flal No. FI 1 {Brat Floor, Western Porlicn
Fronf Sade} Without Reof Righi, Plet Mo 100, Khasra No. 1308, Havat Enclave, Loni Ghaziabad,
1t Pradesh., kaving buld upares 82 8sgmilrs

Terms and condition: The E-auction will fake place through portal
hitps:iisardfaesi.auctiontiger.nat on 28-Mar-2023 {E-Auction Data) between 2.00 PM to 3.00 PM
with Emited extension of 10 minudes each.

1} The prescrbed Terdes! Bid Form and the temms ard conditions of sale wil be avaiiabée with the
Branch Office; 27 Community Candre, Basant Lok, Vasard Yings, Kaw Dalhi-110067, betesen 10.00
a:m. o5 00 pom. onany working day, Z) Theimmovabéa property shall net be soid bélow the Reserve
Prica. 3) Bdingrament ameunt shall be Rs, 13000-{Rupess Ten Thousend Crly .4} All dhe  bedsi
tarvdeds submetted for the purchasze of the above praparty shall ba accosnpanied by Eamest Marey
as mentoned sbove by way of a Demand Draft Tavounng the "HERD HOUSING FINANCE LTD."
payabie sl Defhi. The Demand Drafts will be retum tothe unsuccassfiul baddars after suction. 5} The
highest biddar shat ba declared as succasshul bidder provided always thal he/sha & legaly quaified
ke and prosacad furher that fe DS amount & 0ot Bss Ihan b retaree prica. [ shadl b the
dizcretion of the Authorsed Cificer 1o declinel acoeptancs of the hghast bid when the price offered
appears sodearly iradequate a5 tomake Binatvisable todoso.8) The prospective. bicders can
irspectihe propery on 23-Mar- 2023 beswaen 11 004 Mand 2,00 P M with prior appeiniment 7] The
person declarad 35 a sucoassfl baddar shall, immedialedy after he declarabion, deposi 5% of the
amaunt of purchase morey' Mighast bid which weuld incuda EMD amaount bo tha Authonsad Olficer
within 24 Hra.aned in-default of such deposit. the property shall fortwith e puf o fresh auction' zale
by prewatie freaky. 8) In case he itia depasit is made asabove, the batance amountsf the parchaser
meiey payatie shall be paid by the cheser ta the Autharised. Cificer an or Defore the 15th day
feom §he date of confirmation of the saie of the propery, exchisiva of sush day or if the 158 day ba a
Sunday or olher kaliday, hen onthe St olfice dayaitar the 15th day. 9) In fhe evant of default of any
paviment withén fie peried mestiored above, the propesty shall be putt fresh atuction! sale by private
frealy, The depos® incuding EMD shall-stand forfefied by Hero Housing Firanss Lid anr_ the
detautting purchaser shall loss all clzims $o1be praperty. 10} Tha above sale shad be suhjsct & the
final apgroval of Hars Hausing Financa Lid. 1) Datais of any arcumbeancas, known to tha HERD
HEUSING FINANGE LTD, o which e properly s fabbe: Mot Known,  Glaims, If any, which have
been putforwand fothe property and any other khown paniiculars bearing on itz nalive and valus: Not
Known. 123 Interasted parties are requesied o verifpicanfiom the staluwtory and other dues like
S3lesProperty fax Elecinaty duss, and socaby dues, from the respeciva depaniments ! ofiices, The
Company does nolundantake any rasponsibilily of paymiantaf any dues on the propery, 131 TDS of
1%, amy, shal be pavabie by the highest bidder over the highest deciarad bid amoant. The payment
needs ibe deposied by the highest bidderin the PAN of the company and ihe copyofths challan
shall be submitted Inthe compamy. 44) Sale &5 shrictly subject to the teemns ard  candilions
irporparabad in this sdverizament and i S dhe prascnbad lenderiorm. 15} The successiul
bidderipurchazer shall bear af stamip duly, registration faes, and ncidanial sapenses b gefling 2ale
cenificatesepistared as apolicable azperiaw: 16) The Authorised Céicer has the absclule Aght o
accentarreject the hidor agoun (postpone/ candal whe tenderwithout sssigning smy reasan thensof
ard atseiomadify any tems-ard conditions of tis satewihout any prar notice, 17) Enferested
bidders may conlacl Mr. Haj Mishra 2l Mok o, 897 1H0B8ES during office hours (10,0046 $0 8,00
PR} or mail onasseldsposal@herchilcom by manlioning tha accant no. of propertsbarmower. 18}
Fu:ur ary other detads or for procedure. onsne Taining on e=auction the prospective bidders may
contzet the Service Provider, W'z eProcurement - Technologies  Limisd  (Auctiontigar],
MoD, 1 T3REVET & Phong o Or-6R136642 | Email ID; Maul shamai@aucliontigerned, &
suppoebauchonterrat. Flaste sand vourguery an WhalsApp Number-01 73528727

30 DAYS SALE NOTICE T0 THE BORROWER, GUARANTOR/MORTGAGOR

The abowe mentioned Borrgwen'Marigagariguaranion are hershy noficed o pay the sum as
meriiened 1 Demand Kodice wncar seclion 1321 with &= ondele inferest and expenses beftre tha
defe of Auchion failing which the property shall be auctioned and balance dues, if any, wil be
mecovered with inderes] and cost rom wou,
Far  defailed barms End comciions of e sale, pkase msaler o ke link . poovided 0
hitps:i!uat. herohomefinance.infhero_housinglother-notice  on Haro Housing Fnance Limited
{ Secured Creditor's| websile | pwaw. herchousingfinance.com

For Hare Housing Flnance Ltd.
Date: 23-Feb-2073 Authorised officer, Mr. Lakshay Chuttani
Place: Delhi INCR Mob- 3878829599 Email;assetdisposalifherohfl.com

ﬁiﬁanﬂiw.ep'.in

AFA Vald uptor 13122023
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